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A, Marnen counsel -for the applicant is present.

-"'rhe case be h.sted for admission on 7-2-20.
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service has to be presu'ned._
Let again notice be jssued to the counsel. f;or'

the parties. List .this case on 3-1-90 for

_Hon Mr Justice Kamleshwar Nath, V.C. -
Honm! Mr K. Obayya, A.M. ‘

Shrd Mouzzanur Rahnan briefholder of Mr. '

shri Arjun Bhargava takes notlce on.behalf of
all the Op.Fs. He has also- received copies of
the notices fram the counsel forfhe applicant.
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Horthen Roiluey llents Union. Petitibner/‘@pplicynt.
' Vercuge

The Union of Indl: :nu Others. Opposite Pirtiss.

£

APPLIGATICH FO. e Iﬁfﬂﬁlﬁ AT D) )

he :‘bove n mod Petitioner - Applic.nt nogt

regpectfu.ly submits ;g under &=

1e Tact throush the bove mentioned Writ Petition,

the v:ilgity of the impusned order Of punishuent, ¢g con

t:ined in anasrure sumber 1, pencslelng e 127 porsons,
who re the merbers of the Petit 10ﬂor - Applicent, :nd
they will guffer irrep:ir:ble 1oss if the g ne orger 1g
:1lowed o operibe.

TT}’”.&“‘IP ”'3;3, t ]{- mcat nunibly pré.yed tﬂ‘gt fOI‘

the re: sons :lre:dy disc.osed in the Writ Petition ¢nd

the : PFiguvit, the oper:tion of the lmpugned oruer of

puizganent, g conTiined 1O siliciure MunDer 1 m:y Linuly

be stiyed, pending the digposid of the Writ Petition,

in the lntefeﬂu of justice ¢nd naﬂcu_ty.

.f.éwlmy,.v‘. LU ulnuo.i '
#UGLST - 4 1983. - Coungel for tnm Petlg;gnar/
' Aglec nte
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WRIT PEYI TION NULBu OF 1963

: Northern Reiiwey lients Union. _ e Petitioner.
t ’"3 a\\*(? ‘ Versus.

/The Union of Indi: :nd Others. eeoes Opposite 2irticse

—
Pircocua:rae ngumb@w-,
l | 1e Writ Petition. o 1 to 5
| 2¢ AfTidevite | | o 6 to 7

3. Anmnexure Number 1 (Irkugned order of puni=-
shment debed 17¢h ‘wguet, 1983, . g to 12

7

aATEYs LUSKNOTs
SUGUST -, 1983 CounseL for the Petl’cloner.

29’
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morten to the Iiiiwey Stetion, Fiizibud, cioge to which
Lite gord Sheme wis residingfin:the Reditwey wuirters. For
His derd body lprge mirber of reilwey men%‘trade unionigt
other public represent:tives of Fuizabgd end shop-keepere
were weiting.ht Rediwey Stevion, fuiztbeds  Tne dewd
body wus brought «t noon, ofcourse there wig some lull

in the perform.nce of their‘dﬁty by the peilway‘men ub
F&iz&bad_wthh wes very niturgl in such emotionil distreg
However, there wis no untowsrd incident «t Feizdbud :nd

&

thoge who gethered to p:y homuge to the deperted lecder

rer: in ¢:im :nd orderly.

6o Thet without .ny notice to the persons concerned

without :ny opportunity in (ny menner «nd without (ay

enquiry the Opposite F:irty fuwber 2 on 17th su~ust, 1963

3

‘Pusced wn oraer :g.inst one hundred (nd twenty taree

members »f the R:iiiwy 9680 ot Feizebed, ordering &

TNO WORK NO PiY' for 9th hugust, 1983, «nd «ig0 oruering

for the bre:k in gervice which ir : very gevere (nd
dristic :ctions & copy of thig oruer is rnuered s
Aanesure dumber 1 to this lrit Petition (ilong with tae

ligt ¢ppended to it).

Te Th:t {1l the men n:med zn :ppendix of Ahnsiure

‘number 1 :re the noibers of the Petitioner laion.

«

e Thet the inpugned oOrder, isnnexure burber 1,

providing bre:k in service destroys the effect of the

entire service :1lre: 4y rendered by these memberg T the

reilwe y steff, some of uhom hyve rendered even 25 ye:rs

~i L

«nd 30 vewrs services

-
~

9. Tt the effect of thig Order, duneuure Hos 1,
o | . - .

of bre:k in cervice is the logs of (11l tho :ccrued bene-

pig
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toteoly in utter viosction of the ruies ¢ng the Princi-

1
s
i

bonefite inc;uaiﬂg the increments, cn the b:gis of tac
P.st services rendered by them upto 8th hsugust, 1983,
me:niig by they wil be trated s fresh (ppointees,
«fter 9th Auﬂlst: 1983 gm;/wi;l ~o00se peusioniry benefite

grituity, incrementg, le:ves :nd p:ss ebce on the b:sis

of their erriier servicesge

10. - Thet the 1mpugn0d order hi g been pigsed quite

crbitririiy without (ffording cay opportunity to the per-

sons effected :ni without (ny encuiry, the giad order ig

e

s

ples of Neturel J stice, ¢pirt from it it is :..e0 _isevie-
nin:tory «nd ¢lso violites the Fundsmentin Rights of the

persons goncern d, su:rinteed unger the provisiong of

QPth¢ 14 ing 16 of the vonstitution of lndise

11« - Thet the Petitioner union is vit:.ly interegted
in protecting the risite :nd the service conditiong of

itts nenbers, inciuding the persong coilcerncds

12e Th: t the R;umm<y wNdminigtrition ¢nd the OP)OSAtC

Pirty durber 2 hive ptgue4 the impugieu orisr with the
me o fide intention of intimid: ting the riliwty eployees

cng victinmiging them (na specili...y the union :ctivigbse

13, Th: © the Petitioner Union his no ¢y otn
equ. 11y effective remedy, but to evolke the jurigulction
of thig Hontblie High Gourt cmouz ochers on the following

GROUN J 8=

(&) Beciuse, the impuenczd ordger, contrlaed in dane-

wurs Hurber 1, is in utter violition of the Principles
of Hetur:cl Justicee

(B) Bec:use, the impugned order, Aunexurg Hoe 1,

~
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‘ is erbitrery wnd melofides | ;27(
(6) ° ~ Beccuse, the impugned order, Aunexure nurber 1,

Lo~

is in violsbion of the rules on the subjects

< ' ' ( ) Becouse, the impugned ora eL, Annexure Number 1,

wngolves gevere penwl consequenceg upon the persong con-

cerned zmounting to removgle

(E)  Beciuse, the impugned order, Annexure Nurb er 1,
vVlOl tes the Fund“lentci Righte ot the members of the
~the Petluloner Union, guarenteed under the prOvlslong of

hrticie 14 wnd 16 of uhie Gonstitution of Indig.

inmﬁhFORE it is mogt humbiy pruyed thet onls

N

_ Hon'ble Flan Gourt nuy be p¢eased to lssue ;-

x | (i) A'Hrit Order or directiong in the nature of
Lert;orwrl quc Alng the Annexure muMber 1, the impugned
order, ufter summonlnv itts Orlwlnui from the records of

v

~ , the Opposite Purtiese .

SR . % § | A Writ, Order or Lomm nd in the n(ture of
, ﬁanaamus, commznding the Oppogite Parties to continue
- with @ll the benefits of serviéé'&écrued to the persong
nemed in Annexure Number 1 upto 8th Auguut 1983, tnd not

to w1tn—nold “ny of those from tnem.

(iid) Any other_writ,‘order or directions,deemed
prop EXe N o

{iv) Weive off the notlce to the Opposlte Purties os
~ G .

the m'tter ig MOST URGENT ¢nd to gllow the Writ Petition
rltn CO t ge | v .
W costse | [\ prrs
) DATHS: LUGKNOW: , o ' /——?‘D
: HIGUST -, 1983. GCoungel for the Petitioner.
‘v6~b /Ez&4

-
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T CKIOW BELGI, LUCKIOU

VRLT PEYIIION - NUIBER 0 1983

Horthern Ruliw:y Men's Union. coee Petitioners
Vercugs
The Union =¥ Indi: ¢nd Others. Opnosite Pirties.

JLI.‘FJ.;JAL\].Li.

I, Ve P. J.I‘lvedl, krg;eu ¢bout 52 yeirs, Son of

ghri Ke Po Trivedi, Regident of Ghurbegh, Lucknow, stibes

on o:rth & unyer -

1e h:t the depoment is the Jivisioncl Secretiry
of the Petitioner Union, he is (uthorised to file lirit
Petition, ¢g such he ig fully conversint uith the I ci;c'

cnd the circwrehifices sbitec in the geid Writ P etitione

Qe Th: t the contents of per: ervph mumber 1 to 12

of the Jirit Peticion ire true to my ould knowiedges

3 Thet tae deponent, hinseif, hes comprred the

Annerure Hurber 1, with it'e copy s could be fevched by
him :ng it ig itts true copye ? ,
uiTHEY: LUGKEOw: L .(ﬁ\'yla@u
AT 287, 1903 | (ve P. Triveal)

o ~ deponznte .

»



VIIFIGATION. | ?f(\)\

1, the (bove nemed deponent do hereby verify

thet tne contents of PLIT gre ph numbef 1, 2 0o 3 of this

Nothing in it

.
L3

feidevit a,.c‘e true to my Ol knouledges

ie wrong tnd nothing —eberitds he g been conce: Led, sO
help e GOue .
i}mhlmd' .UUM-XJ: ‘\'M

JGUgT 2.8, 1963 (Ve Po ﬁ'lveo.l) Tiveadd). '

. geponente
-
“ ' . ' . ) . s L .
S » 1 know the denonant, 1aentify him, who hes sigh-

ed before mes

DATED: LUGKLO ! /———————:——-""‘—@
: Havocibe,

JUGUST 2.8, 1983, C-e—kr?@ giri AUTu- 1aant
Counsel for the Petitioners

ape

golemn.y frirmed before me O this thew th

diy of sugust, 1983, “’Gé‘/[(c ._...Jp.m-, py Shri V. Pe

\ &
mrivedl, the deponent, who hes been sdentified bY the

C.J&D ghri Abdus :inned, sdvocebe, hilihibed dlqn

COUI"G, Lucknow Bench, Lucknow-

I huve s{;tisfied, myserf, OV ex:mining the wero

nent thut he fully understinfis the contents of this

(Ffidivit, which hes been reud out (nd expcined by mee

WW/QQW

i

Foomw PATVAM)
@ATH COMM SSIGNER - ‘

High Jowst. 4)2habed

Iwaknew Beach |
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LUGKNOY BENGH, TUGKIOV,

WRIT  PETITION NU:BER _ OF 19 83;

Northern Ralliwey Men's Unlon. ceses Petitioner.
_ PV ersuss . )
The Union of Indi: cid Utherse  eas Opposite Perties.
\;-/.,.\ » ¢

~ IR . [NNEXUBE NUMBER - 1
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Falznbnd on 9,9, 19%%, T o
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The atoppage of wirk st Felant od gn 9, %, Ay by

Faf zabad Loco Shed sluff & FD Statlen stoff Hgs—Tasm &

trasted as an $1legel atrika, Therefore, following gatton &

has an taken, ' . ' '

(1) 109 staff of Loco Bhad, Falzabud gs per encloped
113t have bean trested 48 $1lepal atribars,
Tharefora, period of 9,8, 83 i1} be "M work o byt
£0 respect of thege 199 stoff, Alno *Hrepk 1n
Sarvice' will sply 4n respect of these 100 wiuff,

(11) 3 stelf of FD Seation as par encloged 1let have
' Ban treated as 11lagal strikers, Ihurefors,
perded of 3,3, 83 wi1) be "Moo work Ho pay® in reepost
of these 14 staff, Also.'fregh in gservice’ will
@hly in raspect of thsse 14 stafr, ‘

o '
(. 8 a.8a) -
for Divistural Rl oy Nﬁﬁ,ﬂg (2t ‘ka%

ﬂ&f & ahu V €l

L4

Ty ‘ . , ‘ . ) v. g ‘ s .
W Bupd /Pay i },l,si Luckmow for ensuring the shuve erders

regardlng o werk No po, In rospeet 123 otaeff
wehttoned 10 Lhe st enclosed,

C BU S Supdi /K for ensaring brogk tn pervice Lo sespsct of

183 stulf mentionad in the et snclogods
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Shri

Shri

- 8hri

8hr{
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8§hi
Shri
8hri
Shri
$hri
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Shri
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8hri
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8hyd
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ghri
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Mohd, Tdrish

Aand A4

Toop Narein 8ingh
Rgma Kant Ta\mti
Kemal Ahmed '
S8hyam M.norath
Kishori Lall
Ba)rang Pandey,
Mohd. Ab, n.ur.
Moad Ulleh
Surendra Teyari
Sstish Kumar
Gaya Prasud ,
Redhay Shyam !.dav
Prabh Raj

Dat& Dln
Bachoo Lell
Moinuddin Khan
Girish Chand
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Rgm Gopal

Shri

,. Shri
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Chyndrps Singh’
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Ks M, Singh
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Shrd P.8, Agarwal,
ghri Rem Lakhan Pandey ® .
Shrt G.P, Rawet -
ghri K,P, Chatugedi |
; Bbrt Inder Mani Dubgy - *
Shr{ Mphtpet Lal o
‘Shri Arvind 8ingh
Shet T,M, Mathad
'8, Shf£ Mohds ﬁain
ghri Ran Rishan
Shri Raj Kishora -
Shri Kesho Rgn

Rooking Clerk

shri HoN. Bajpel
Shri e, Ysdav
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IN THE HONMBLE HIGH GAURT
| mamw BZWGH w czmz:ma 7
GwiL 3.155{}& .mgp,t ies ti!’“’}. Now '
IH RE 3

¢ ) . /e\
WRIT  PETLITION iﬁ;::ﬁ;m uF‘ 1983. T
Northewn Rallwey ;twkw ¢ Unione - Pebiticner/ Applicunt.

Vﬁi’”l’{»}m

The Union of Indis ¢ sad Otheroe Oppamte Pw;rueg. R

A_APPLIGATION ﬂg,g, T8 I ITERLH, Eiﬁfbl w:&

LA

The ﬁmve npned E*ef; L"‘;ﬁ* Loy - Afir&»ii’f@ﬁﬁ ﬁ_’zﬁa}gﬁ

regpectfuily subnits s undar t-

1+ Thot through the gbove mentioned Wrdld Pc: -rati@n;“
the V;@lia i‘i; v of the imnmmw ommr of ph,raighmenﬁ, ::45 Mﬂ
%;;gm:*d 'm mﬂmw fmmszm*ﬂ 1 puﬁg,&iﬁiﬁﬁ the 127 ‘@éﬁ%gng,
whcs are the nme m erg of the Petitloner - .Ag;»;};icm‘é, fanid
;ﬁhey Wim, sufTer irrepeirable logs if the g@;&:e. order is

L e

allowed ¢o Cperatae

[

TWR?F‘G&E, it i& ma st hwtbly prayed t?zatz fop
th@ rmems fﬁrewdy dmm@sed in uhe Writ Fei}immz mai
the zsif&d@va,‘c ’ 't;he aperaamm of the in@ugnari omcr ef

‘punighment, ss contasined in fanexure Nunber 1 Bay km@ly

be eatwed., penging the cffie:p'Oé;{il of tha Writ. P@ti'timj,

in the interest of 3&2%1@@ und *Wfﬁan,vty-

DATED: Lﬁ LEROWy
Aovat s 1983 Coungeck fcr the Peﬂiﬁimer/
17 Applicurts

™
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In the Central Aduinstrative .ribunal Allahabad
Cirouid Bench Luoknow,

T, A, 1616 of 1987 p% w

(W.P.No.‘ﬁOﬁ of 83) _

Northern Railway Men's Union sesse FPetitioner
Versus

Union of India and others ceve Opp. Parties

In the above noted appliocation, it is sulmitted on

behalf of ths opposite Parties as Under:-

1. That the above writ petition filed in the Hon' ble

High Court of Judicature At Allahbad, Luckuow
Beuch Lucknow and tranferred to .his Hon'ble |
Tribunal, the petitioner prayed for a mandamus
to continue with all the benfits of servioce
acorued to the persons named in Annexure 1
upto 8.8,'83 and not to with-hold any of these
from them,

2, That under the sanction of the President, the
break in service on 9,8,'83 in respect of all

the employees mentioned in Annexure No,1 to the

petition has been treated as leave due and

adnissible.

3. That consequently the writ petition has

become infruotuous.

LB N ] 2
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It is therefore, most respbetfully prayed, %;3
that, the instant writ petition 48 liable to be

dismissed as having ‘becoing iufru etuous,

. ad ... .. . \Ayjun Bhargavas) ..

.t Counsel £or the Opposite Parties,

b

(et

B
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In the Coutral Admiunstrative Iribuual Allahabad

Circuid Bench Lucknow.

. N
T.A, 1616 of 1987
(W, P, No, 4506 of 83)
Northern Railway Men's Union cees Petitioner |
Versus
.Union of India and others eees - Opp. Parties

In the above noted application, it is subnitted on

behalf of the opbosite Parties as Under:-

1. That the sbove writ petition filed in the Hon‘_ ble
High Court of Judicature At Allahbad, Luckuow
Bench Lucknow e‘nd' tmni‘erred to this Hon' ble
Tribunel, thé p'aﬁitioner prayed for a mandémus »

to ccntinue with all the benfits of service

accrued to the persons nawed in Aunexure 1

upto 8,8.1'83 and not to with-hold any of these

from theu,

2o That under the sanction of the President, the
% break in service on 9.8.'83 in respect of all

the employees mentioned in Annexure Mo, 1 to the

\ petition has been treated as leave due and

admissible,

3.  That consequently the writ peti mrgg has

become infructuous. |
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It is therefore, most respbetfully praved, )
that the lustant writ petition is liable to be

dismissed as having become iunfructuous.

Lucknow

jun Bhargava)

dateds 28.9.'90 o - Advoca te.

Cqunsél for the Q@posite Parties,
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WRIT PET TIGN NG ”}R

T

Northern Rellwuy Ments Union.

The Union of In

Peobioulores.

4y Writ Petition.

2+ AITdduvit.

Vorause

din end Okhorss

LUUTX,

mamwz@ m«m z.wmv B
. e -

oF 19‘%3@

se  Petitioners

sar Opponite Particce

i

Prma Numb oo o
1t 5

6t 7

3« Amnexure Nurber 1 (Imuum& order of puni-
‘ ahuent dobed 'i'f(“tu Ragust

DATESE wﬂxmw; .
AUGUST ., 19,.,3.

9’

B eh g o ‘MG"“*“"

E?E}B} '3 " @ ﬁ@ iﬁ

Councel for the Petitioners
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. e HON'BLE HIOH fmm OF JUGICATURE, AT ALLANABADS

‘ wcmm BENGH, wammw, - T
. . _mi" mmmz@ NUMBEY
)""’jv
;t» Q :
- ' o Nad&he‘m ﬁ,silwy ?ﬁfm% ﬂmﬁn, hﬁc}uﬁ‘h l‘b'rz &ivision&l“??ﬁ
Do & ﬁﬁe»rebcsrv, ﬁ. ?-'I‘:m.vecn, qs.rbdsrh, Lm,knwa | |
| e o Thees P@tlﬁioner-
/\/\‘\.._ - : o ' ‘ . .. \ .» . .~,_. .
- 3 | - Versguge o e
K 1 ‘i’fmnn of Incz,m, thrdugh the Gecretory, Reilusys,
e Cdeg pelbiy T o
“_ﬁ(}v o 2e Tne éeivisimm ngimw §"T€—,&i‘§g€£?i ﬁa?'ti'mm; m;llwezy b o
Luc‘:knmz; ,
e | I 3, The Genearﬂl Mangger, Northern m‘éi-wmy, 'Bmm *‘iéﬂﬂe'
| Newshelhds - “ hese | Bppa"me Pﬁérties-
. JRIT  PETUTION  UNOER MT’I-&LE 26 _1375'_: |

THE aowﬁﬁmm CF mm

The above ngmed Pemtmnez* nost reapem;i‘ully

ﬁubmits ag under t-

”.1‘. : Th@gt %he Pem.tisner 3.,_ a regmtemd Tmcie Union
. under the Trade Enione: Aet, it is -0 recammﬁ@ﬁ 08

ggw.‘.ﬂ by the Railw 54 Admihistr gtian. A i‘ham nx-ﬁéjcriay af

the workmen md tx e @mmloyeeﬂ of the Norhhem Milmy

. ‘a‘me the member;, ::vf "t;hc Potitioner ﬁﬂiono --

C2er -&m@t -‘t;he @eif.i ianer zmm hag dut'y to px'ct.@zt
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the terms cnd conditiong wnd the employment, itself of
1tts members, who ure the employees of the Northern
Railway (Cluss III and Claae 1V) employeege

3. That on 8th Auzust, 1963, $hri i. No Sharma,
Presldent of the Fulzibid Srunch of the Union was on an
whnouncerent round on . Loud-gpecker Fity:y Rikshew in
Fiizoboud meking announc eent for tha Public Meeting
Scheduled on thit very day at 400 pem+, in Faizgbad
(R~ilwry Stution) under the misnecioug of the_Petitlonorj
ﬁnion, vhich w e to be rddreesed by shri T N. Bajpai,
who ig the Zon:l Secvet:ry, ALl Indl:lm, Roliway Monts Pedw

erotion ond leo itts Working President.

he Thst on the aime day, thit 1s en tth Augnat,
1983, ut gbout 10400 zeme when Shri Ae Ne fharms, with
hig ammouncenent rikshew rerched nesr the west ocabin of
Fuizgbud Rz;i‘lwuy Stction in tho course of the gnnouncemers
ment, he gos suddenly stticked by seven men, dute Shri

he No shar'_me_; wes murdercd on the spote  Tilg ineident
caused rre.t emotlonul upnet (mone the employees of the
Northern Rol.way, cpeciclly ot Foizgbad vhere the inoie
dent ‘occurred and generslly through out thc Northern
Bailwaye Here it ray olsn be pointed ~ut that late Shri-
A+ N+ Sharma was posted at Faizubed, 1t-elf, and naturall

«ally the horrifying incident @8 cplised greoater wmotione

act
438292 among the cmployees at Faizebud, late Shri

A+Ne Shurme was hlghiy respected umong the ralivay
aaployees belng 4 vary devoted Trade Union leaders

5 Thet on 9th August, 1983, the dead body o:_f

-late Shri A.lis Sheima was broucht back after the poste
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mortem to the Raliwuy 8tgiren, Féaizebad, ciose to uhleh'

late 8.rl ghermy was residing in the Raliwwy Quart erss Per

" Hig dead body large nurber of reiluuy men, trade unionigt

other pubiic represent:tives of Faizabad shd phup-kecporen
were walting ot Rellwcy Statien, Fuizebzde  The desd
body wos brought ot noon, ofcourse there wis some_ll_tﬂ.l;

in the perfornunce of their duty by the ruilwny mon'ab
Fuelzubud which was very ncturyl in guch emotional d;gueg
Hosever, there wus no untoward incident at Fulzebad ond
thoge who gathered to pcy homage to the departed l*end‘e:f |

remcin culm wund orderiy.

6. Tart without - ay notice to the persons concerneds
without why opportunity in (ny msnrer and withou!i sy
enqui.r"y the Opposite Purty Wumber 2 on 17th Augugt.l 1983
Pussed en Grder ugulnst che hundred ubd twenty thres
members of the Raliwuy Staff at Fulzabad, ordering @
mwfor 9th August, 1983, und sleo ordering

for the bregk in service which is a very severe and

drastic gctions A copy of thig order is unnexed as
Annexure Humber 1 tc this Writ Petition (aiong with the
ligt sppended to it).

7. ‘That all the men named in gppendix of Annexure
number 1 are the menbers of the Petitioner Union.

83‘ Thut the impugned order, Annexure Number 1,

‘X
previding break in service destroys thg, effect of the
enﬁire service alreudy rendered by these memberg f the
nailway's'tst‘f, gome of whom buve rendered even 25 yeurs

wnd 30 yesrs services

9. That the effect of this order, Annexure No. 1,
of bregk in service is the loss of il the accrusd Dene-
#i3
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-3 & 3 c-

benefits includang the insrements, an the bagls of the
Pi:st services rendered by them upto 8th August, 1983,
meuning by they wiil be trautel g fregh appointees,
after 9th Augmst, 1983 ¢nd will looge pcinionaty benefite
grituity, increments, lerves :nd prse ctoe  on the bagls

of thelr e:rlier servicas.

10 Thet the impupned order hag been passed quite )
;.rb;truriiy without uffording wny Oppor‘aumty to tho por-.
8216 o""ected wnd without uny enquiry, thf* soid ort‘cr is
tot{_d.y in utter vioi tica of tho ru.es -1y the Pﬁncﬁ.-
piloe of dutur:i. J ntica, upurt from it it ig algo digcr!.-:
nin:tory wid wero viol ter the Fuadumenti~ Rights of tﬁ"e;’;
perrong goncera J, puir.ates uluer the provisions of ‘,

artic.e 14 tnd 16 of tho Qonstitution of Indige

11» Th: ¢ tho Patitionnr union is vit: . ly interested
in protecting the rieits und the service conditiong of

1t15 members, inc.udi:n the personz concarneds

120 Thut the Ruirway Administration wnd the Oppogites
Purty Number 2 have passed the impugned oruer with the _

malafide intention of iatimid.tine the raliway amployees
and victimiging them and specis..y the union activiatss

13 - That the Petitioner Union has no uny other
equally offective remedy, but to evoke the jurisdiction

of thig Hon'ble High Court, among others on the following-
G ROUNO S~

{A) Bectuse, the impugned orger, cont:.;l.ged in Anne
;ture Humber 1, 1s in utter vialation of the Principles
of Natural Justices

(:’B) Becauge, the impugned order; Annexure No. 1,

- -~
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“«3 58 =
is arbitrar? and mal of ide.

{6} Because, the :mpugned order, Annexure numb@? 1;
iq in vislstion of the rules »n the aubjec

L!J) | Becounse, the impugnca orger, Mm.exure’ Nunb@" 1,

mmlves severc pezml. cougequences upon the person.g ccn-

cerncd umoxmumg to rc.:noml.

3 (E) Becouse, the impupned order, Annmmre Numbm‘ 1
v:l.ol tteg the Fundementer Rights ot the merrwer’s of the |
" the Petitioner Union, gugranteed unaer the provisions of

Articie 14 ond 16 of the Congtitubion of Indige

THERFFORT, it &s roct hurbly priyod that thig
Hon'ble High Gourt mey be pleased to issug (e

rr o !(i) A Writ, Order or directions ln the nabure of
gerti orevd, ourghing the Annexurs Nurber 1, the i.npugzed
./ erder, sfter gummoning itts oripinel from tzha records\ of

the Opposite Purticge

(i1) A Writ, Order or Commeng in the niture of
i&ahé@nus; commsnding the Opposite Partieg to continue ‘
with all the bgne{its of gmervice accrued to the pergong
agmed in Annexure Number 1 upto 8th August, 1983, .'lmd notm
te with-hold any of those from thems

‘(, 1i3) Any other writ, order or di’x‘ectinns. deemod
érop«’era '; o _

(1—#) WQi\re.fo the notice to the Opposite ?ﬁrtiea an
%he’nftter ig MOST URGENT and tO gllow the Writ _Pet-itién
with costge. | -

. DATEss LUGKNOWy Coungel for the Petitioners

‘l/t/\\/‘ MIGUST s 19 83
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IN THY moneeLE EIGH G‘(}T’RT oF JF}dI(‘A"UR

AT ALLARABADS
w GRION miicH, LuGIOw, |

F

4 o WRLT? PBYTTTON NU:;’BER

OF 1943,
\
~
I%’Qz,ﬂthem. Ezﬁ,ﬁaws}’ Hent o Unibn; ceee o Fﬁéﬁiﬁiéﬁgi&,‘
Varougs ‘ | ST |
The Undom of Indle #nd Otherse - Opiosite Pavtiess

v—l--n.-uﬁi-runm

Ty Ve P‘ 'Iz*ivedi, an, od g;iimat 52 yours, Son of

o

giri Ks Ps Trivedi, Realdent of Gherbogh, Lucknow, gbotes

on oath nag ungder

14 That the demmt ig the fivisionni Secretory
of the Petitioner Union, he is a%zt;ﬁorised to £ile W@t
Pobition, ss such he ig fully conversant vith the i‘af‘&jts

and the circungt:nses sboted in the gnid Wit Petit:l@m

2¢ Thot the contents of prm;«vgmph nusber 1 to 12
of the Writ Petitior sre true to xny o Imowledf’es

3o Thut the depmiems , himgelf, has con_’mare& the
Annaxure Number 1, with it'g copy as could beé feotched by
him and it ig ittg true CODY-

oW
f??égg% mgfﬂwgﬁ,. {7. Ps Trivedi)
24 - Depoaente .




~r

—

V}ztﬁm CATION,

I, the tbove nemed depcnent do hereby vexify
‘bha‘b the contents of Parvgraph number 1, 2 ,md 3 of this-
wff‘ldaVIt; e true to my own knmw.euge. Nothing i.n 3t

ie wrong ond nothing ngberics hag been QOQCGded@ 80
help no GOp.

unfmu. LUCI{I“OL’;S . :
AUGUST 1943, | (Vs Ps Trivedi)

\ A

I know the deponent, identify him, who has sighe
ed before mee
GATEDY  LUGKNOW:

WEUAT -, 1983 Glerk to fhri Abdul Mennsti, Advocate,
2 g Coungel for the Petitioners

s

golemnly «FFirned before me on this the  th

dey of ;"11{1{:‘;{1;.:’3, 19 83 ) g;t Helille /pu e by Shyi VQPX-

Trivedi, the deponent, who hug been igentified by ‘t&e
Clerk to Shrl Abdul Yenaen, Advoccte, Sllchabed High

Cowrt, Lucknow Bench, LucknCus

T have satisfied, myself, by exunining the depo
nent thet he fully underghanfis the contents of this
of fldevit, whioh heo heen read out and exprained tisf mes

\’. !
~
N
N
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Tha Staty
FN&’;“&,QJQ

1)

(11)

perivd of 9,823 Wil

BJV A ahuves

G/~ Bupdu./FPuy u1lls
) pagucdlng 100wy
aenblonel in Lhs st shiclosed,

TGS Bupals /sl dor eisard Ty
183 stul ¥ dent

RETiEnn NAIL i

{1

cnre gy, -
' Dy s
- 7Sk DHolatungl oreq o,

Luske,
Pelal Mgt 17, yan

ban, I, Ry, ,

on Squnnr ‘ |
Hpnrin i,enril.mt, Kily.,

Subs. 111
Sl ahrtka/Stpn e '
Pafzabad on 9,3, 136, WOTE At

e

The atoppage of work at Falgal o8 on 0, ¢ A3 hgf

Fo) zabad Loeo Shed g Ny o
" " Pabalf & F0 Seatden gtoff t
treated as an {lagel sirik Ther of SN baan
/nw Wwan taken, ~—— 09— g o ‘,fmef‘ore, folliwing wotton h

109 stalf of Loco Shed, Falzabud s par encivsed
11gt Ligve bean ireated me 31legal sirihare,
Tharefora, perfod of 3,4 R} 'gji‘[ be YHy work bo pagt
in paspect of these 109 stoff,  Also ‘tresk 1n
Service' will muly in respect of these 10D stafl.

14 stulf of FO Statlon aes per ancloged list have
bean treubnd as f1lagal sirtkers, 'rhum{ou,
' 1 be o work to pay’ in remoest

of these 14 staff, Also 'lwaeh in gervice' will .
whly in respsct of theae Lb stafls

£
, . n(}‘ l;'- {j /"M’ *.
. %\.)\ ‘u”' ;,_:/.‘p ¥\}{,.

(P 8 G.88) ,
for Dlutsivial Ratl, oy Fanagel/backioe
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IN THE CENTRAL AUWINISTRATI.\/E TRIBUNAL,ALLAHABAD

CIRCUITE&T_& LUCKN O - 23 2 Gandhi Bhayan Onp.Rcsidonc;

. _ /)- § s Lucknow - ,
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Arce gelbdd |

Whereas the marglnally no ,ed cases has been transferrad by
H .~ /« & Undor the provision of the Admlnlstratlve
Tribunal Act 13 of 1935 and rcglstcrod 1n this Tribunal as abova,
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Given undcr my hand scal of the. Trlhunal this
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